SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankrupicy Board of India (Voluniary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PRECON PRIVATE LIMITED

1. NAME OF CORPORATE PERSON Inuacm( PRIVATE LIMITED

p DATE OF INCORPORATION OF CORPORATE PERSON I'W!-‘WGB

3. AUTHORITY UNDER WHICH CORPORATE PERSONIS  [ROC. GUJIARAT
INCORPORATED / REGISTERED

4, CORPORATE IDENTITY NUMBER / LIMITED LIABILITY IDENTITY 1S63FTCO01 184
NUMBER OF CORPORATE PERSON

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE (IF ANY) [T/ Hiralal K. Modi Parsiwad Ankleshwar
OF CORPORATE PERSON (Gujarat 393001

6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE PERSON rﬁ February, 2020

7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER AND AN BABALDAS PATEL,

THE REGISTRATION NUMBER OF THE LIQUIDATOR
REGISTRATION NO.:
[BBUTPA-OOTP-NOOK 1 9H2019-20020¢1 2561

8 LAST DATE FOR SUBMISSION OF CLAIMS ['Wmm

Nuheﬂhﬁﬂygjmﬂmﬂemmmamumrmhmmmmmmﬁqﬁmmummﬁw, 2020.

The stakeholders of PRECON PRIVATE LIMITED are hereby called upon to submit a proof of their claims, on or before 19t
March, 2020 to the liquidator at the address mentioned against item 7.

MMMMMMIMMMMMMMHM.MM%MM
the proof of claims in person, by post or by electronic means.

'['n:claimmayI:u::ml::ninadinﬂwS::hndﬂadmeB.C.D.EmdFinEmtsofRagﬂaﬁmsl&.lT,wm 19 of the
lmmWBmﬂnfhdh{vﬂmﬁqﬂdﬁum}ﬂmml?wmw
Creditors, Financial Creditors, Workmen or Employees, Authorized representative of workmen or emplovees and other
Stakcholders, as the casc may be. The aforesaid regulation and relevant forms are available on the website
www.ibbi.gov.in of the Insolvency and Bankruptcy Board of India.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21st February, 2020
Place: Ahmedabad




